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Present : Hon'kle Dir.B.C.Sarma, Administrative Member

Hon'®sle Mr.0.Purkayastha, Judicigl Memter
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Vs
RAMKRISHNA CHAKR ABORTY

For the applicants : Mr.M.S.8anerjee, counsel
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B.C.Sarma, A.M._

This MA has been filed by the Union of India & Ors, uith

a prayer that further time of 3 months be granteé beyond 16.12,97

4o dispose of the appeal filed by the applicant; We have heard the

i

.ssighs of the hoth the parties and perused the materials on

'recogd. Mr.Be.Mukherjee, 1d, counsel for the opposite party opposes

the application on the ground that it is beyond time. e not%g that

the order haé been passed that within 2 months of the communication

of the order, respondent No.2 therein shall dispose of the appeal as

)

’pe: rules and the raesult shall be conveyed to the applicant within

15 dgysifrom the date of taking of such decision. Copy of the order

~ has keen delivered on 29,712,937 and the respondents received the same

oh 31¢12,97. Further time of 2 months has expired on 28,2,98 while

the petition has keen filed on 17,3.98, Hoyever, uwe noted that for
~ appropriate adjudication of the matter the appeal filed by the apeli-

- cant{)in 1995 should be disposed of Zrdinarily this petition affould

have been -dismissed on the ground of late filing but going throush

the facts in details ye are of the opinion that justice demand that
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